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FOURTEENTH LEGISLATIVE ASSEMBLY
SIXTH SESSION
(ADJOURNED MEETINGS)

THE KARNATAKA STAMP (AMENDMENT) BILL, 2015
(L.A. Bill No. 09 of 2015)

A Bill further to amend the Karnataka Stamp Act, 1957.

Whereas it is expedient further to amend the Karnataka Stamp Act,
1957 (Karnataka Act 34 of 1957), for the purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the sixty-sixth
year of the Republic of India as follows:-

1. Short title and commencement.— (1) This Act may be called the
Karnataka Stamp (Amendment) Act, 2015.

(2) It shall come into force with effect from the first day of April 2015.

2. Amendment of schedule.- In the Karnataka Stamp Act, 1957
(Karnataka Act 34 of 1957) in the schedule,-

(1) in article 5,-
(a) for clause (g), and the entries relating thereto, the following shall
be substituted, namely:-

" (g) if relating to sale of moveable property,-

(i) possession of the
property is delivered

or is agreed to be
delivered without
executing the
conveyance

Two percent of the consideration or
market value of the property, whichever is
higher :

of
is

Provided that, where a deed
cancellation of earlier agreement
executed by and between the same parties
in respect of the same property and if
proper stamp duty has been paid on such
agreement, the duty on such "deed of
cancellation” shall not exceed rupees five
hundred.

(ii) possession of the
property not
delivered

is

Ten paise for every one hundered rupees
or part thereof on the market value equal
to the amount of consideration subject to




a maximum of rupees twenty thousand
but not less than rupees five hundred".

(b) after clause (i-d) and the entries relating, the following shall be

inserted, namely.-

"(i-e) | Chit Agreement, executed in the
State of Karnataka under section
6 of the Chit Funds Act, 1982,
where the value of the chit,-

(i) does not exceed rupees one | Rupees one hundred
lakh
(ii) exceeds rupees one lakh but | Rupees Five hundred
does not exceed rupees five lakhs
(iii) exceeds rupees five lakhs, for | Rupees one hundred "
every rupees two lakhs or part
thereof

(2) in article 6,-

(@) for clause (1) and the entries relating thereto, excluding
explanation, the following shall be substituted, namely,-

" (1) the deposit of title deeds or instruments constituting or
being evidence of the title to any property whatever (other than a
marketable security), where such deposit, has been made by way of
security for the repayment of money advanced or to be advanced by

way of loan or an existing or future debt;

If such loan or debt is
repayable on demand from
the date of instrument
evidencing the agreement,-

(i) where the loan or debt| (.1 percent on the loan or
amount does mnot exceed | debt amount subject to a
rupees ten lakhs minimum of rupees five
hundred

(i) where the loan or debt| 0.2 percent on the loan or
debt amount subject to a
maximum of rupees ten
lakhs."

amount exceeds rupees ten

lakhs




(b)in clause (2) and the entries relating thereto, excluding

exemption in column 2 and the proviso in column 3, the
following shall be substituted, namely,-
" (2) the pawn or pledge of moveable property, where such pawn
or pledge has been made by way of security for the repayment of
money advanced or to be advanced by way of loan or an existing
or future debt.

If such loan or debt is
repayable on demand or
otherwise,-

(i) where the loan amount
exceeds rupees one lakh but 0.1 percent on the loan or
does not exceed rupees ten | debt amount

lakhs
(i) where the loan amount | 0.2 percent on the loan or
debt amount subject to a
maximum of rupees ten
lakhs."

exceeds rupees ten lakhs

(3) in article 9, in column 3, for the words, "Fifty rupees", the words,
"rupees one hundred", shall be substituted.
(4) in article 10, in column 3, for the words, "Five hundred rupees for

"

every rupees ten lakhs or part thereof," the words " rupees one
thousand for every rupees ten lakhs or part thereof subject to a
maximum of rupees fifty lakhs'. shall be substituted.

(5) in article 18, in column 3, for the words, "Fifty rupees", the words,
"rupees one hundred", shall be substituted.

(6) in article 19, in column 3, for the words, "One hundred rupees",
the words, " Two hundred rupees ", shall be substituted.

(7) in article 20, for clause (5) and the entries relating thereto, the

following shall be substituted, namely,-

"(5) Conveyance relating to industrial machinery,-

(i) when industrial machinery is | Two percent of consideration or
treated as movable property market value of the property,
whichever is higher,

(ii) when industrial machinery is | Five percent of consideration or
treated as immovable property market value of the property,
whichever is higher".




(8) in article 32A,-

(i) in column 2, after the words "Security Deposit" the words "or for
carrying on manufacture, trade, business or profession" shall be
inserted.

(ii) in clause (ii), in column 3, after the words, "money advanced"
the words, "subject to a minimum of rupees fifty", shall be
inserted.

(iii) in clause (iii), in column 3, after the words, "money advanced"
the words, "subject to a minimum of rupees one hundred", shall
be inserted.

(iv) in clause (iv), in column 3, after the words, "money advanced"
the words, "subject to a minimum of rupees two hundred", shall
be inserted.

(v) in clause (v), in column 3, after the words, "money advanced"
the words, "subject to a minimum of rupees three hundred",

shall be inserted.

(9) in article 34, for clause (d) and entries relating thereto excluding
exemption, the following shall be substituted, namely,-

"(d) for hypothecation of movable property,-

If the loan or debt is repayable
on demand

(i) where the loan amount does rupees ten for every rupees ten

not exceeds rupees ten lakhs
thousands or part thereof

(ii) where the loan amount | rupees twenty for every rupees
exceeds rupees ten lakhs ten thousands or part thereof,
subject to a maximum of

rupees ten lakhs".

(10) in article 37, in clause (c¢), in column 3, for the words,
"One thousand rupees" the words, "rupees fifty", shall be

substituted.



(11) in article 38, in column 3, for the words, "Two rupees" the
words, " Fifty rupees ", shall be substituted.
(12)

shall be inserted, namely.-

after article 40 and the entries relating thereto, the following,

"40A | Limited Liability Partnership,-

A. constitution of Limited
Liability Partnership, or
conversion of firm /private
company/unlisted public
limited company into limited
liability partnership,

(a) where the capital does not
exceed rupees ten lakhs

Rupees one thousand

(b) where the capital exceeds
rupees ten lakhs; for every
rupees five lakh or part
thereof exceeding rupees ten
lakhs

Rupees five hundred

B. Reconstruction
amalgamation of
Liability Partnership

or
Limited

Two percent on the
consideration or market
value of the property
whichever is higher of
the transferor limited
liability partnership
located within the State
of Karnataka'".

(13)
words, " Fifty rupees ", shall be substituted.
(14)

in article 43, in column 3, for the words, "Five rupees", the
in article 47, for clause (a) and (b) and the entries relating
thereto, before the "exemption", the following shall be substituted,

namely,

"(@ when the amount secured
does not exceed rupees one
thousand

Fifty paise for every rupees one
hundred or part thereof

(b) in any other case

Rupees two hundred".

(15)

in article 55, in column 3, for the words,

"Ten rupees", the

words, " Fifty rupees ", shall be substituted.




STATEMENT OF OBJECTS AND REASON

To give effect to the proposal made in the Budget speech of 2015-16, It is considered
necessary to amend the Karnataka Stamp Act, 1957 (Karnataka Act 34 of 1957),

Hence the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative

measure.

V. SRINIVASA PRASAD
Minister for Revenue

P. OMPRAKASHA
Secretary
Karnataka Legislative Assembly



ANNEXURE
Extract from the Karnataka Stamp Act, 1957
(Karnataka Act 34 of 1957).

XX XX XX

5. Agreement or its records or Memorandum of an Agreement,— XX
XX XX

(g) if relating to sale of moveable Same duty in sub-clause (e) of this property
article

XX XX XX

6. Agreement relating to deposit of title deeds, pawn or pledge,- that is
to say, any instrument evidencing an agreement relating to,—

(1) the deposit of title deeds or instruments
constituting or being evidence of the title to
any property whatever (other than a
marketable security), where such deposit,
has been made by way of security for the
repayment of money advanced or to be
advanced by way of loan or an existing or
future debt;

if such loan or debt is repayable on demand | 0.1percent on the loan or
from the date of instrument evidencing the | debt amount subject to a
agreement maximum of Rs.50,000/- but
not less than Rs.500/-

Explanation.- For the purpose of clause (1), notwithstanding anything
contained in any law for the time being in force or order of any authority, any letter,
note memorandum or writing relating to the deposit of title deeds whether written
or made either before or at the time when or after the deposit of title deeds is
effected, and whether it is in respect of the security for the first loan or any
additional loan or loans taken subsequently, such letter, note, memorandum or
writing shall, in the absence of any separate agreement or memorandum of
agreement relating to deposit of such title deeds, be deemed to be an instrument
evidencing an agreement relating to the deposit of title deeds.

XX XX XX

(2) the pawn or pledge of moveable property, where such pawn or pledge
has been made by way of security for the repayment of money advanced or
to be advanced by way of loan or an existing or future debt.

if such loan or debt is repayable on | One rupee for every one thousand
demand rupees or part thereof on the loan or
debt amount, subject to a maximum
of rupees fifty thousand.




Exemption: Instruments of pawn or
pledge of goods or jewels wherein
such loan or debt is upto Rupees
one lakh”.

Provided that where a fresh
instrument of pawn or pledge of
movable property is executed for
securing repayment of money
already advanced by way of loan
between the same parties and for the
same purpose and for the same
amount and the duty in respect of
earlier instrument has been paid,
then the duty chargeable on such
fresh instrument is chargeable as
per clause (j) of Article 5 of this
Schedule.

XX

9. Apprenticeship-deed,-

including every writing relating to the
service or tuition of any apprentice,
clerk or servant placed with any
master to learn any pro fession, trade
or employment

Fifty rupees

Exemption.- Instruments of
apprenticeship, by which a person is
apprenticed by, or at the charge, of
any public charity.

XX XX

XX

10. Articles of Association
Company,- where the company has no
share capital or nominal share capital
or increased share capital.

Five hundred rupees for every rupees
ten lakhs or part thereof

Exemption:- Articles of any
association not formed for profit and
registered under section 25 of the
Companies Act, 1956.

XX XX

18. Charter-party that is to say any
instrument (except an agreement for
the hire of a tug-steamer) whereby a
vessel or some specified principal part
thereof is let for the specified purposes
of the charter, whether it includes a
penalty clause or not.

Fifty rupees

XX XX
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19. Composition-deed,- that is to say,
any instrument executed by a debtor,
where by he conveys his property, for the
benefit of his creditors, or whereby
payment of a composition or dividend on
their debts is secured to the creditors or
whereby provision is made for the
continuance of the debtors’ business,
under the supervision of inspectors or
under letters of licence, for the benefit of
his creditors.

One hundred rupees

XX XX XX
20 (1) For Conveyance.- XX XX
2xXX XX XX
XX XX XX
XX XX XX
() Conveyance relating to industrial | Five percent of the market value

machinery whether treated as moveable or
immoveable property

XX XX

32-A Licence of immovable or moveable
property.- That is to say licence granted
by owner or authority for rent or fee or by
whatever name it is called and money
advanced or security deposit,-

(i) where the license purports to be for a
term not exceeding one year in case of
residential property

fifty paise for every one hundred
rupees or part thereof on the total
amount or value of; the average
annual rent, premium, fine and
money advanced, subject to a
maximum of rupees five hundred

(ii) where the license purports to be for a
term not exceeding one year in case of

commercial or industrial property

fifty paise for every one hundred
rupees or part thereof on the total
amount or value of; the average
annual rent, premium, fine and
money advanced,

(iii) where the license purports to be for a
term exceeding one year and not
exceeding ten years

one rupee for every one hundred
rupees or part thereof on the total
amount or value of; the average
annual rent, premium, fine and
money advanced,

(iv) where the license purports to be for a
term exceeding ten years and not

exceeding twenty years

two rupees for every one hundred
rupees or part thereof on the total
amount or value of; the average
annual rent, premium, fine and
money advanced,
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(v) where the license purports to be for a
term exceeding twenty years and not

exceeding thirty years

three rupees for every one
hundred rupees or part thereof on
the total amount or value of; the
average annual rent, premium,
fine and money advanced.

XX XX

XX

34. Mortgage deed,- not being an
agreement relating to Deposit of title
deeds, pawn or pledge (No. 6), Bottomry
Bond (No. 13), Mortgage of a Crop (No. 35),
Respondentia Bond (No. 46), or Security
Bond (No. 47)

@XX XX XX
b XX XX XX
XX XX XX

(d) For hypothecation of moveable | Ten rupees for every ten thousand
property rupees or part thereof advanced,
subject to a maximum of rupees
ten thousand.
XX ). 9.4 XX

37. Note or Memorandum or record of
transactions (Electronic or otherwise).-
Sent by a broker or agent to his principal
intimating the purchase or sale on account
of such principal or effected by a trading
member(agent) through stock exchange or
association or otherwise on behalf of the
client(principal) resident in the State of
Karnataka or otherwise

@AXX XX XX

(b) XX XX XX

(c) of a Government Security

one rupee for every ten thousand
or part thereof of the value of the
security, at the time of its
purchase or sale, as the case may
be, subject to a maximum of one
thousand rupees

XX XX

38. Note of Protest,- by the Master of a
ship See also Protest by the Master of a
ship (No. 43)

Two rupees
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XX XX

43. Protest by the master of a ship,- that
is to say, any declaration of the particulars
of her voyage drawn up by him with a view
to the adjustment of losses or the
calculation of averages and every
declaration in writing made by him against
the charterers or the consignees for not
loading or unloading the ship when such
declaration is attested or certified by a
Notary Public or other person lawfully
acting as such.

Five rupees

XX XX

47. Security bond or mortgage-deed,-
executed by way of security for the due
execution of an office, or to account for
money or other property received by virtue
thereof, or execution by a surety to secure
the due performance of a contract.

(a) when the amount secured does not
exceed Rs. 1000

(b) in any other case

The same duty as a Bond (No.12)
for the amount secured.

One hundred rupees

XX XX

55. Warrant for goods,- that is to say, any
instrument evidencing the title of any
person therein named or his assigns, or
the holder thereof, to the property in any
goods lying in or wupon any dock,
warehouse or wharf, such instrument
being signed or certified by or on behalf of
the person in whose custody such goods
may be.

Ten rupees.

XX XX
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